
9433 W ffcte* AAM0CT* 4  JMSCK M M Ifc 1887 W ritten Am sm an 3484

th e  Depaiy ■ M U ir  at M ta w  
(Sartor Majttfcla): (a) Specialised
treatment tor military T.B. patient! Is 
available only at Military  Hospital, 
Aundh. At other Military Hospitals, 
arrangements exist for treating T.B. 
cases only to a limited extent, till the 
patients are transferred to Military 
Hospital, Aundh. Those cases, which 
require only Sanatorium treatment, 
are transferred from Military Hospital, 
Aundh, to Lady Linlithgow Sanator
ium, Kas&uli, which is maintained by 
the T.B. Association of India and 
where 40 beds %re reserved for T.B. 
treatment of military personnel.

(b) No, Sir, except to the limited 
extent stated above.

(c) About Rs. 28.6 lakhs per annum.
Iron and Steel Control

•778. Shri Biren Roy: W ill the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the attention of Govern
ment has been drawn to certain judi
cial proceedings in a Calcutta case 
connected with the Iron and Steel Con
trol order wherein the trying magis
trate had characterised the procedure 
of the India Iron and Steel Control 
as a “farce” ;

(b) whether any action has since 
been taken to remedy this state of 
affairs which involve huge quantities 
of steel passing into the black market; 
and

(c) if so, the steps taken thereon?
The Minister of Steel, Mines and 

Fuel (Sardar Swaran Singh): (a)
The Hon’ble Member presumably has 
in mind what was reported in Cal
cutta papers on 27-9-57. If so, the 
answer is in the affirmative.

(b) and (c). The case in question 
relates to 1954-55 period when con
trol over iron and steel materials 
stood relaxed to a certain extent. 
These relaxations were withdrawn in 
1656.

Syrian Air Force Personnel
*781. Sardar Iqbal Stngh: Will the

Minister of Defence be pleased to 
state:

(a) •whether it Is a fact that Syria 
has sought India's help in training her 
Air Force personnel;

(b ) if so, what facilities are given 
to the Syrian Air Force personnel by 
the Indian A ir Force; and

(c) whether Indian Air Force ins
tructors have been assigned to Syria 
to train Syrian Air Force personnel?

The Deputy Minister o f Defence 
(Sardar Majltbla): (a) Yes, Sir.

(b) and (c). Two Indian Air Force 
Instructors have been lent to Syria 
for training her A ir Force personnel.

Homoeopathic Medical Certificates
•782. Shri S. M. Banerjee: Will the 

Minister of Defence be pleased to
state:

(a) whether it is a fact that the 
medical certificates issued by Homoeo
pathic doctors are not accepted by 
Defence Establishments in U.P.; and

(b) if so, the reasons therefor?

The Deputy Minister of Defence 
(Sardar Majlthla): (a) No represen
tation has been received from any 
quarter about non-acceptance of such 
certificates. The existing orders pro
vide that such certificates may be 
accepted to the extent they ere ac
cepted by the State Government con
cerned in respect of its own em
ployees.

(b) Does not arise.
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Theft in Kluunaria Ordnaoee Factory

#wao /  Shri Goray:
\  Shri S. M. Baner]ee:

Will the Minister of Defence be 
pleased to state:

(a) whether defalcations amount
ing to lakhs of rupees have been dis
covered in the Ordnance Factory in 
Khamaria;

(b) whether it is a fact that Gov
ernment had/ instituted a Committee 
of Inquiry and that the Committee 
had submitted its report;

(c) the findings of the Committee; 
and

(d) what steps have been taken to 
put a stop ta such malpractices?

The Deputy Minister of Defence 
(Sardar M ajlthia): (a) No. However, 
deficiencies and losses in Stores of 
considerable value have been report
ed at the Ordnance Factory, Kham
aria.

(b) Yes. A Board of Inquiry was 
constituted to investigate and it has 
submitted its report to the Director 
General of Ordnance Factories.

(c) The report of the Board of 
Enquiry is at present under examina
tion o f ' the Director General of 
Ordnance Factories.

(d) Suitable remedial measures will 
be devised when the causes of the 
losset are known. This w ill be possi
ble only after the full examination 
vl the report of the Board of Enquiry.
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the Minister o f H one Affair* be
pleased to state:

(a) whether it is a fact that foreign 
nationals employed in India have got 
to report to the Police when they 
intend to absent themselves from their 
registered address; and

(b) if so, the reasons therefor?

The Minister of StaAe in the Minis
try of Home Affairs (Shrl Datar):
(a) Foreigners othgt than tourists or 
who are in India only in transit are 
required to inform merely Jn writing 
the Registration Officer of their dis
trict if they propose to be absent 
from the place of their registered ad
dress for more than two weeks or 
stay m another district in a place 
other than a hotel for a period ex
ceeding one week.

(b) This information has been found 
useful in maintaining proper record 
o  ̂ the whereabouts of foreigners in a 
vast country like India.
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